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IN THE CNTRAL AAJMINISflATIVE TRIBUNAL 

42/.9 

Most. Shakuntala - evj. 	 Applicant. 

V rs. 

The Unjn  of India & Ors. 	.. 	Respondents. 

0ounsel for the applicant. ... 	Shri .RK.Jha. 

OERUIATed3 IN OPEN COURT 

0 R) ER 

HJ1e Mr. V N.Meh 	ice-Chairman : 

Heard the 'Learned counsel for the applicant 

on the question of admission. 

2. 	This application has been filed praying th.t 

the appointment of respondent no.6 on cQnpassionate g round 

should be cancelled and in his place applicant no.2 sh61 

be appointed. 

3 • 	It appers from the record. that the deceased 

Purshottam 	dhagwan, who was the husbari of applicant no. 

1 and father of alicant no.2 and also the father of 

respondent no.6, died in harness. On  his death prayer for 

compassionate appointment of respondent no.6, who apre9rs 

to be the step-son of applicant no.l, was made. The 

applicant no.1 also consented for the same. The  name of 

respondent no.6 was considered and he was appointed on 

compassionate ground by the autho.ity concerned. The 

applicant no.1 now asserts that hefote the appointment 

of the 	 Mrespondent no.6 she had given her 

choice for the applicant no.2 on the ground that respon-

dent no.6 will not be oroperly mairainir her. 
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4 	I have cons idered the assertior made by the 

counsel forth ap- iicant. In my view it cannot be merely 

on the choice of applicant no.1, which she has changed, 

that ap:ointm art on compassionate grwnd has to he made. 

I do not finj sufficient ground for admitting this 

application. It is accordij1y .jected. 	\ 	
// 

(v .N.FLROTR) 
V ICL_Cii? Ii*Aj 


